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SUPPLEMENTARY DEMANDS* FOR
GRANTS (GENERAL), 1875.76

MR. DEPUTY.-SPEAKER- The House
will now take up discussion and voting
on the Supplementary Demands for
Gratits in respect of the Budgel
(General) for 1975.16.

DeEmanp No. 1—DEPARTMENT OF
AGRICULTURE

MR. DEPUTY.-SPEAKER: Motion
moved;

“That a Supplementary sum not
excelading Rs. 10,00,000 on Revenue
Account be granteq to the President
to defray the charges which will
come in course of payment during
the yvear ending the 31st day of
March. 1876 in respect of ‘Depart
ment of Agriculture'.”

DEMAnD NO. 6—DEPARTMENT oOF FOOD

MR. DEPUTY-SPEAKER: Motion
moved:

“That a Supplementary sum not
exceeding Rs. 17,55,000 on Revenue
Arccount be granted to the President
to defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1976 in regpect of ‘Depart-
ment of Food.”

DEMAND NO. 11—MINISTRY OoF COM-
MERCE

MR. DEPUTY-SPEAKER: Motion
moved:

“That a Supplementary sum not
exceeding Rs. 18,62,000 on Revenue
Account be granteg to the Presidemt
to defray the charges which will
come in course of payment during
the year ending the 31st day of
l(prgh, 1978 in respect of ‘Ministry

of Commerce'"
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DEMAND No. 12—FORKIGN TRADE ANR
ExPORT PRODUCTION

MR. DEPUTY-SPEAKER:
moved:

Motion

“That a Supplementary sum not
exceeding Rs, 1,16,04,000 on Revenue
Account and not laxceeding Rs.
65,02,00.000 on Capital Account be
granted to the President to defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 1976
in respect of ‘Foreign Trade md
Export Production'.”

DeEMAND No 19—DEFENCE SERVICES—
ARMY

MR DEPUTY-SPEAKER: Motion
moved:

“That a Supplementary sum not
exceeding Rs. 92,12,13,000 on Reve-
nue Account be granted to the
President to defray the charges
which will come in ceurse of pay-
ment during the year ending the
31st day of March, 1976 in respect
of ‘Defence Services—Army'”

DemManp No. 20—DEFENCE SERVICES—
Navy

MR. DEPUTY-SPEAKER: Motion
moved:

“That a Supplementary sum not
exceeding Rs. 5,15,11,000 on Reve-
nue Account He granted to the
President to defray the charges
which wil] come in course of pay-
ment during the year ending the
31st day of March, 1976 in respect
of ‘Defence Serviees—Navy'"

DEMAND NoO. 2]—DEFENCE SBRVICES~—
At Force

MR. DEPUTY-SPEAKER: Motion
moved:

“That a Supplementary sum not
exdaeding Hs. 11,20,70,000 on Reve-
nue Account be granted to the

#Moved with the recommendations of the President.
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[Mr. Deputy-Speaker], Account and not exceeding Rs.

President to defray the charges
which wil]l eome in course of pay-
ment during the year ending the
31st day of March, 1876 in respect
of ‘Defence Sarvices—Air Force’

DEMAND NO 24—DEPARTMENT OF
EpucATION

MR DEPUTY-SPEAKER. Motion

moved.

“That a Supplementary sim H6l
exceceding Rs, 8,00,000 on Revenue
Ac¢eount bhe granted to tHa Presi-
dent to defiay the charges which
will come in course of payment
duriis the vear ending the 31<t dav
March, 1976 in respect of 'Depurt-
ment of Education’™

DEMAND No. 27—-MINISTRY OF ENEIGY

MR, DEPUTY-SPEAKER Motion

moved

+ “That g Supplementary sum not
exceeding Rs. 89,000 on Revenue
Aceount be granted to the Prewident
to defray the charges which will
come 1n course of payment durnng
the year cnding the 31st day of
March, 1976 in respect of ‘Ministry
of Eneigy'.”

DEMAND NO 38—POWER DEVELOPMENT

MR. DEPUTY-SPEAKER: Motion

moved:

‘That a Supplementary sum not
oxceeding Rs 15,00,00,000 on Reve-
nue Account be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1976 in respect
of 'Power Development’ "

4,50,00,000 on Capital Accoumt !'bet
granted tn the President to defray
the chargés which will come in
course of paymeht during' the year
ending the 31st day of March, 1976
in respect of ‘Coal and Lingnite'.”

DEmanp No 41—OTHER ExPENDITURE

OF THE MINISTRY OF FINANCE

MR DEPUTY-SPEAKER: Motion

moved*

“That a Supplemeniary sum not
exceeding Rs 8.12,50,000 on Capital
Account be granteq to the President
to defray the charges which  will
come 1n course of payment during
the year ending 31st day of March,
1976 1n 1cspect of '‘Other Expendi-

L]

ture of the Ministry of Finance',

DEMAND No 52-—DELHI
MR DEPUTY-SPEAKER Motion

moved

“That a Supplementary sum not
exdeeding Rs 750,00 000 on Capitad
Account be granied to the President
to defray the charges which will
come in course of paymignt during
the vear endinrr 31st day of March,
1876 in respect of ‘Delhi’”

DEMAND NO 59—INDUSTRIES
MR DEPUTY-SPEAKER. Maotion

moved.

“That a Supplementary sum not
exceeding Rs 20,00,00.000 on Capi-
tal Account be granted to the Prési-
dent to defray the charges which
wi1ll come In course of payment dur-
ing the year ending 31st day of
March, 1876 iti ‘respect of ‘Inustries’.”

‘

Dmsdany No $0—Coil, AND Lagiies Demanp No. 63—1‘210::151101« aND Pug.

MR:» DEPUTY-SPEAKER: Motion MR DEPUTY-SPEAKER: Motidn
mowed: ' moved: ”

“That a Supplementary sum not “That a Supplementary sum aot
exceeding Rs 50,00,000 on Revenue exceeding Rs. 1,000 on Revenu
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Account be granted to the President

E to defray the charges which will
eome in courss of payment during
“the year ending the 31st day of
March, 1976 in respect of ‘Informa-
tion and Publicity’.”

4 DEI\(AND No. 69—MINISTRY oF PETRO-
LEUM »wD CHEMICALS

MR. DEPUTY-SPEAKER: Motion
? moved:
]

“That a Supplementary sum not

exceeding Rs. 4,73,000 on Reviznue

. Account be granteq to the President

!, to defray the charglas which will

. .come in course of payment during

the year ending the 31st day of

" March, 1976 in respect of ‘Ministry
of Fletroleum and Chemicals’.”

DeEmanNp No. 77—Ports, LicuT HOUSES

aAND SHIPPING

MR. DEPUTY-SPEAKER: Motion
moved:

“That a Supplementary sum not
exceeding Rs. 7,87,87,000 on Revenue
. Account and not -exceeding Rs.
24,73,00.000 on Capital Account be
granted to the President- to defray
the charges which. will come in

_, ending the 31st day of March, 1976
in respeet of ‘Ports, Light Houses
. and Shipping’.” .

DEMAND No. ‘78—Ro0AD  AND
WATER TTANSPORT

INLAND

L
-

MR. DEPUTY-SPEAKER: Motion
moved:

“That a Supplementary sum not
exceeding Rs. 2,19,21,000 on Capital
Account be granted to the President
to defray the charggs which will
come in coi'se of payment during
the year ending 31st day of March,
976 in respect of ‘Road and Inland
ater Transport’.”

course of pavment during the wvear:
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DEMAND No. T9—DEPARTMENT OF*STEEL

‘MR, DEPUTY-SPEAKER: Motion
moved:

“That a Supplementary sum not
exceeding Rs. 2,94,00,000 on Capital
Account be granted to the President
to defray the charges which will
come in course of payment during
the year ending 31st day of March,
1976 in respect of ‘Department of
Steel’.”

DEMAND NO. 80—DEPARTMENT OF
MiINES

MR. DEPUTY-SPEAKER: Motion
moved: i ot

“That a Supplementary sum not
exceclyding Rs. 1,00,000. on' Revenue
Account be granted to the President
to defray the charges which -will
come in coursea of payment during
the vear ending the 31st dayv -~ of

.-March; 1976 in respect of ‘Depart-
ment of Mines’.”

DEMAND No. 81—MINEs AND MINERALS

MR. DEPUTY-SPEAKER: Motion
moved:

“That a Supplementary sum not
excaeding Rs. 1,00,00,000 on Rewve-
nue Account and not exceeding Rs.
8,10,00,000 on Capital Account be
granted to the President to defray
the charrez which will cone “'in
course of pavment during the year
ending the 31st day of March. 1976
in respect of ‘Mines and Minerals’.”

DeEMAaND NoO. 84.—DEPARTMENT OF
REHABITITATION

MR. DEPUTY-SPEAKER: Motion
moved:

“That a.Supplementary . sum " not
exceeding Rs. 45,00,000 on Capital ~
Acceount be granted to the President
to  defray. the charges which will
come in course of pavmeni dAuring
the vear ending 31st day of March,
1976 in respect of ‘Department of
Rehabilitation’.”
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Dzmanp No. 95—AroMic ENERGY RE-
SE H DEIVELOPMENT AND INDUSTRIAL
ProJEcTS

MR. DEPUTY-SPEAKER
moved:

Motion

“That a Supplementary sum not
‘exceeding Rs. 1,65,00,000 on Reve-
nue Account and not exceeding Rs
10,00,000 on Capital Account be
granted to the President to defray
the charges which will come 1n
course of payment during the year
ending the 31st day of March, 1976
in respect of ‘Atomic Energy Re-
search Development and Industrial
Projects’.”

DeMAND No. 96—NUCLEAR POWER
SCHEMES

MR DEPUTY-SPEAKER: Motion
moved:

“That a Supplementary sum not
exceeding Rs 9,00,000 gn Revenue
Account and not exceeding Rs
28,00,000 on Capital Account be
granted to the President to defray
the charges which will come in
coyrse of peyment during the year
ending the 31st day of March, 1976
in respect of ‘Nuclear Power
Sthemes'.”

DEMAND No 103—DEPARTMENT OF
SPACE

MR DEPUTY-SPEAKER: Motion
moved:

“That a Supplementary sum not
exceeding Rs 1,00,00,000 on Reve-
nue Account and not exceeding Rs
1,25,00,000 on Capital Account be
granted to the President to defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 1976
in respect of ‘Department of
sp.cep-u

SHRI B. N. REDDY (Niryalguda).
Mr. Deputy-Speaker, while rising to
speak on the supplementary demands.
1 want to mention something relating

to what is happening in Andhra Pra-
desh. Those incidents in Andhra Pra-
desh will show that the Government
is using emergent methods to supptress
the legitimate demands of the wotk-
ers.

MR. DEPUTY.SPEAKER: You are
aware of the rules that the discussion
should relate only to those items of
demands that are mentioned in the
supplementary demands.

SHRI B. N. REDDY: Item 51 is
there, 1t relates to Home Ministry,

MR. DEPUTY-SPEAKER: It may be

there. Will you kindly read out the
demands?

SHRI B. N REDDY. Item No. 51:
other expenditure of the Ministry of
Home Affairs, Rs. 24,55,000

MR DEPUTY-SPEAKER There is
an explanatory note that this sum of
Rs 24 lakhs 15 meant for some pur-
pose, not for the whole of the Minis-
{ry There are certain rules about
this Let us not twist them too far.

SHRI B. N. REDDY The inciderts
I want to refer to will show howw the
Home Minstry is working Thege in-
cidents will show that the Government
police are suppressing the people,
workers’ movements, against the speci-
fic assurance given by the Prime
Minister and also By the Home Minis-
ter that MISA would mot be used
against political parties MISA is
being used agawnst our party, CPM
indiscriminately, to suppress CPM
activity and their leadership. In the
IDPL factory in Hyderabad, there are
4000 workers. They earned a profit
of Rs. 4.7 crores and in view of that
the workers demanded some bonus.
Instead of giving them bonus, the
management handed over the entire
plant to the police and the police
party, more than 10 thousand strong,
came in and exploded tear gas shells
and actually established a militazy
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came there in the factory in the capi-
ta) ot the State. 150 persons were

ted in criminal cases and 25
persons were being detained.

There is an HMT plant in Hydera-
had where 3000 men are working. In
view of their good performance during
the year 1074-75, they demanded
bonus, But insteag of giving them
bonus, the police arrested the general
secrelary of the union under MISA, in
adgdition to eight leaders who also had
been put in jail. The wages of those
workers are also not being paid and
their families are suftering, In an-
other plant, ECCL, there are 5,000
employees and there also the same
thing is happening. Workers' leaders
had been arrested indiscriminately.
Simply for demanding bonus, the
workers are being lathi-charged and
bharassed. In my State about 20 kisan
CPM leaders have been detained under
MISA, including the Agricultural
Labour Union Secretary, and secretary
of the State CPM. This is against the
assurance given by the Prime Minister
and the Home Minister that MISA
would not be used for political pur-
poses. A number of political murders
are taking place in my district of
Nalgonda. Recently 6 political mur-
ders took place in my district.

Coming to the demand about agri-
culture, 1 submit that the prices of
sgrienltural producis have come down
to less than half the normal prices.
The entire agricultural market is in
a grave crisis. This hits hard the
middle-class and poor peasantry.

MR. DEPUTY-SPEAKER: We have
met after a long lime and it is good
we remind ourselves ghout the proce-
dure in discussing supplementary de-
mands. The first 15 that we refer only
to those items of demands which are
listed in the supplementary demands.
We do not even go to the princinle
underlying the main demand. Let us
remember this,

Mr. Reddy referred to Demand No.
51 under the Home Ministry. I took
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the trouble of looking up the demands.
There is no such thing as Demand No.
51 under the supplementary demands.
There is Demand No, 52 under the
Home Ministry but that relates only
to the expenditure of the Delh; Admi-
nistration. It has nothing to do-with
Andhra Pradesh. Secondly, any kind
of thing that happens within the State
1s the responsibility of that State, when
there is a (GGovernment in that State
ang we do not refer to that.

Mr. Banerjee is also very quick to
defend his colleague, so that he also
may have an opportunity to go out of
the limit. He referred to Demand
No. 51 under the excess grants, but
that relates only to pensions to free-
dom fighters and certain post-matrie
scholarships to scheduled castes and
scheduled tribes. Please keep these
things in mind.

SHRI DINEN BHATTACHARYYA
(Serampore): Please be flexible.

MR. DEPUTY-SPEAKER: 1 am the
most flexible person, if you are play-
ing within the limits of the game. But
if you go out, it is my duty to point
il out. Otherwise, there is no point
in my sitting in this chair to guide
the proceedings of the House.

SHRI S. M. BANERJEE (Kanpur):
1 shall confine myself to Demand No.
11, dearness allowance to the Central
Government employees and Demand
No. 1, which deals with the transfer
of the National Textile Corporation
from the Ministry of Industrial Deve-
lopment 1o the Commerce Ministry.
The National Textile Corporation,
which has under its fold 103 textile
units, is under the Commerce Ministry.
A demand has been made in this House
that some of the sick textile units
should be taken over by the Govern-
ment. Not only in this House, but
recently in the national apex body of
the All India Textile Committee g
demand was made unanimously by
the workers that sick textile units
like Luxmi Rattan Textile Mill and
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Atherton West Mills should be taken
over. I am happy that in the apex
sbody., which-was recently attended by
th. hoi. Prime @ Minisier, a demand

was made that the National Textile.

Corporation :..should take over these
two. textile - umits. I want to know
from my hon. friend, Shri Vishwanath
Pratap,:-Singh, ihe’ ‘Deputy Minister
dealing with: the matter, what has hap-
pened .tao:that:demand.

1 am happy to tell you that I took
up the matter thh the UP Governor,
because we have no Chief Minister.
I may  state here that the pzevious
Chief Pf;nlster had. supported this con-
tentmn,_pf_ .mine, The Governor, on
10th Japyary 1976,.in reply K to my
telegram,, replied

ilgd

“Rly d,ear +8hri S. M Baner;ee

I have recewodu your
anprematmg the steps which the
State Government was taking to per-
suade the Ceniral Government t2
talze over the three closed industrial
units in Kanpur.

The-elosure of Luxmi Rattan and
Atherton: West Mills and the Kanpur
Jute Udyog has 'been a matter of
cencern «for the State Government
and the "intervention of the Union
Gceverntnent in that respect has been
urgently requested. I do hope that
the final decision in this regard
would be taken soon and the ques-
tinn mark. appearing in the “Pioneer™
of Januarvy 7. would eventually he
answered .in- the affirmative. - With
best wishes,

M. Chenna Reddi.”

When the Sfate Government have re.
commended the taking over of these
units. when the avex body. irrespec-
tive of the party affiliations and trade
unior=, have recommended unanimous-
ly and jointly the taking over of these
units. when the hon. Prime Minister
came to the rescue of these 10.G00
workers of Kanpur who were starving

telegram,

in the streets, why is the Government o
taking such a recalcitrant attitude. »I' = "™
want a clear positive reply that' ‘these '’
textile wunits, headed by those who *
have practically swindled it, would be
taken over by the Nationa] Textile
Corporation,

MR. DEPUTY-SPEAKER:! It hasi’
nothing to do with this Demand.

I
SHRI S. 1Ml. BANERJEE: It has: ¢
slighily. I would. reguest:the jhonids °
Minister to take over these mills.
i)
My second point is on Demand No.
11. It is menlioned that additional W
dearness allowance has been sanctiea- =
ed to the Cenfral Gowvernment em= ;"
ployees. Five instalments have  heens 7
paid. What about the sixth instal-x."”
ment, which is long overdue? ., Reeent«
ly the emplpyees of the Income-tax
department were given one month's
éxtra pay and I .was very happy. I ¥
congratulated both Shri Subramaniams
and Shri Pranab Kumar Mukherjee. '
I now congratulate | Shrimati Rohaigi A -
also. It was a very correct decision
which will help and encourage the ema-
ployees to work with more enthusiasm.
But when the Central Ggvernmenty
emvloyees have warked so nirely both
before and after the emergency, why -«
should thev not Wbe paid the sixth _
instalment of dearness allowarce Jue! Tq
to them? Thev should be paid that.

In the end T would like to refer to
the sad vlight of the Government pen-
sioners in this country. When we are
payvinz five instalments o° dearness !
allowance t» the Central Government .
employees. what ahout giving three or
four instalments to *he pensioners?
Thev have not been given. I was told
that Government was taking some
decision. So. T request that Govern-
ment may kindly announce here and #
mow that the sad plight of the pen- =
sioners will be ™ alleviated by giving
them some financial benefit.

With these words, T support the
Demands.
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SHRI ERASMO DE SEQUEIRA Bharat Coking Coal arée Rs. 12.20
In these days when in crores. Carelessness .with time, delay

(Marmagoa):
spite of having misused 5 constitutio-
nal provision meant to meetra fiational

emergency for meeling an emergenty |

within the Congress Party, this Gov-
ernme.it insists thai it .is following lue
Congtitution, I would like to bring to
the atteniion of the fHouse the manner
in whicn we are  prevenled in this
Hcuse irom discharging one of our
greatest constitutiona] responsibilities,
which is exercising some control over
tha: expenditure of the Government.

If you refer to Demand No. 73 at

j- page 42, you will see ihat when the

-

Y guirement of

il

Budget was presented, a provision ol
Rs. 208 lukhs was inclulled for loans
to Cenltral inland wealer transpori. Now
they come before us and tell us that
wait is requiren . Re ® 21 lagits.
This is more than double of what we
were told initially. How is the House
to exercise any contro]l if this is the
slipshod manner ;n which Budget, are
presented ‘16 Parliament, and then
Supplementary Demands come preci-
s¢ly for dou..l: of what was previously
asked for?

At page 30 yeu will see that in the
Nationa]l Textile Corporation, the re-
additional - capital was
“assessed at Rs. 48.71 crores. At that

time they asked us only for Rs. 28.71

crores. Now i{ney come back and say

that it is not Rs. 28.71, but they re-
* quire Rs. 48.71 crores. the same figure
as original. When there was an as-
sessment alread. for Rs. 48.71 crores.
, they came and misled us in this House

that they only required Rs. 28.71

crores. Now they give us the rest of

the bad news. This is how Govern-
ment handles this House, and  this
shows how little care it takes tc see

—= that the House is informed of the real

position.

If you turn to page 25, you can see
what has happened. Due to the delay
in giving effect to the increase in coal
prices, the cash losses incurred by

in" making a decision, and Rs. 12.20
crores of public money down the drain.
This is how ‘Government runs this
country.

Kindly turn to page 14. We nave
been hearing, especially in this ises-
sion, about how hard our Government
is working in the internaiional sphere
to protect the interests of {he develap-
ing coumiries. I suggest that you
kindly read the lasl paragraph in that
page. This year we are going to nrake
an advance to the USSR, on the rupee
payment account, of Rs. 305.02 ¢1-fes.
Can you imagine 'this® A develoning
country like India making such a iarge
advance 'to a developed super poweét
like the USSR. We preach one thihg
and practise another.

Then, look at p. 10. When we talk
of austerity, we are told that
prevision is necestary due o increwsed
activity i1 the Ministry relating to
export effort and more delegales going
abroad. All of us who have becn
travelling are{quile used to going to
international ai'porls and seeing that
the largest population in the labby
consist of bureaucrals and WMinisters

from India. This is something that
must stop. If the Government is
serious, it must put a curb.on travel-
ling.

Coming to pp. 34-35, there is a de-
mand for grant.in-aid te the Communi-
cation Centre, India which, according
to the Government, aims at building
up communication channel to dissemi-
nate information about national
achievements. Here, I would like to
record in this House a protest about
how the media and how communication
is being s> grossly misused specially
since the declaration of the ailleged
Emergency, not to put forward natio-
mnal achievements, but much more so
#% build up the ruling party as dis-
tinet from the nation ifself. I know
that at the Chandigarh session of the
Congress party, there was a thesis
presented which sought to identify

ulore |

-
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the country fully with the ruling party
To me, this is a thesis which is dan-
‘ercu'ly fasci!f in content, because
us long as we want to believe that
there is a democracy, there wall be
belief that the party in power is mere-
1y running the Government and is not
the Government itself,

With this in mind, I say, whatever
may be the thesis of the Congress
party, as long as they wish to convince
the House that they are really consti-
tutional, then they must distinguish
between the parly interest and the
interest af the country, and even of
the Government that they hold in trust
for the people. and only for a period
of pur flve-year term. Beyond that,
we are all here as tickelless travellers.

Lastly, 1 come to demand No. 79.
Thig is about the second pelletisation
plant that is sought to be built 1n Goa.
I would hke to bring to the attention
of the TUovérnmeni{ the tremendous
amount of dissatisfaction there 1s in
Goa about the site that has been chosen
for this plant. The people of the
village of Siroda, in Goa, have been
protesting continously now for several
months, and np attention at all has
been paid to their point of view. In
fact, when- the President was in Goa
the day before yesterday, there were
a hundred people peacetully standing
there holding only black flags and
they were all arrested. 1! they say
that they are going to protect demo-
cracy in this country, as this Govern-
ment claims—we, personally, believe
that they are doing the econtrary—
then, surely. it is no crime for a hund-
red people to sland peacefully on the
road holding black flags. Why should
they be arrested?

1t they say that it is democracy that
they are trying io protect, how can
they ride rough-shod over the people?
There is a very reasonable point of
view being put forward by the people
in ebjectig 1o the sile being chosen.

I would request the Government to
please have a . look at it and see that
their point of view is fully tajen into
consideration.

15 brs.
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AT NF T3 TFIH H TAw!
NEwrAf afafaa s a1 s
TN HT A AT WRT B——IW & AEE
W F FEAT ATRATE | JiveAd W,
sy afafaa ¥ f2 saaz 2 8 77
w2, wwwaa st Afeazaaa
9T W g¥ ot wvar aifgy 5 gwee
JW FT UL 54T AIGT AT @I E
w@ saaa ¢ & gwra faw warsg
e A1 AUTRSE 2, AfFw 39 & AAV
TH 2 T ZIHT——30THFT &K AVE A
AT Wfzy, fam 1 %32 woaT TH
B F aE7 9T @I E | ZH AWM
fazelr zdar Fwofaai, fgarz aam
gl FEfadi F1 AFEE o F§E T
wifed | WAV ozw AAT AT § A &
gudar z fe et ga udimaa femwe
W WETA AR §3AT | WTSH A TH
T F1 7gA g0 Af A A R
Ay fomAr ofims mezvdiaas 2,
§ g wrfez 797 78 2

IIOTA AL, UL AN TE TTH
§iT AITT A AT TR AEm
Arwre i i o w A faaa wgad
aa @t foi ™ %0 w7 e
frar 2 w7 3 & fag w9 1 faame
Fwrw v A F 70w fada w50 w0
g, @7 34 w1 faar afgq o Afes
A0 g0 |ig 29 T A0 gaq arfer fy
qrer wATEI & |l & et
siAr =fzu 1 T¥ A Aewg aE E fw
3 faqai ¥ A1 A w7 FAr 2,
afga wdr 1§z faer 4 2
btk N (EE S T AL (R BA R R
FN AN ALCTG 7 | AZTE AT AT,
1 1 T AN, Hoaga fqai A
am g7a0 wi W@ 3§ ferifanga-
dq e Fiir witzy & fRere m
A wgai 9@AT § Tr a8 AT 1 "1
10 % fiAT Wiigs, s B OE
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TR O F1 1000 F9% (5w E N2

aT w49l F7 10000 97 B s

afr famar wfgo—adft 7w ey

FRIFAT AT 867 F

IH WAL

SR T

Ry

HiT & T 5Es 91
i

w1 RS W I (q0A)  ITersy
o, GRfafedom & are o 5 &1 w0y
F-—1971 & arz wifieaT 8 Wy
T W § ¢, A qEE AT A
TRA £ A T IT 6 FqT A #%
TRE-TE AT TRTE | 9T W
1 HI7 w0 a3 AT AGE
WEL AT IAT AN L
Al T@ @y W7 gHAT ¢ qg @b
AFGIIEM 7 ar A1 w39 w1 fFrfafs-
zz wfeq a1 £ A7 yavy  Fifow
AT T AW ITFFH G F A A
37 W wE 77 F 99 w1 feradt Feom
AEMAFTEE |

EEARE AR LU RS E T (e
e fa7 2, 91 &9 9qr 97

“The annual stainless stee] im-
purts are about 10,000 to 12,000
tonnes worth Rs, 10 to 12 crores.
Imports are required to meet the
gap between the demand and sup-
ply.”

MR. DEPUTY-SPEAKER: Which
Demand are you referring to?

SHRI M. C. DAGA:
and export....

MR. DEPUTY-SPEAKER: What is
the page number?

SHRI M. C, DAGA: Ministry of
Commerce—import ang export. Page
Nos. 8-10.....

Steel—import

MR. DEPUTY-SPEAKER:
read ogut.

Plense
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SHRI M. C. DAGA: To meet the

additional expenditure—I am speaking

on the Ministry of Commerce. ,

MR. DEPUTY-SPEAKER: That is
about teiephone  bilis, teleprinter

charges, etc. Anyway, you may take
two minuies and concluce.

SHRI M. C. DAGA: This is about

Demand No. 12—Foreign Trade and
Export. ...
MR. DEPUTY-SPEAKER: Which

particular item are you referring to?

SHRI M.'C. DAGA: Industrial To-
operatives.

MR. DEPUTY-SPEAKER Anyway,
you can take two minuies and ccn-

clude.

P ¥ Ty -THE0 g -{Q| FAE]
£ AT BT FEAT 06 BT FEAT

""_. [

SHRI P. G. MAVALANKAR {Ahme-
dabad): Mr. Depufy-Speaker, Sir, 1
shall try my best to abide by the
guidelines you have laid down, while
taking part in this discussion on
Supplementary.  Demands for Grants
General. Coming to the various
Demands pul under Agricullure and
Food, I would like to invite the aiten-
tion of the CGovernment to the long
pending issue of Narmada = waters
which is now before the Tribunal. Al-
though the Alinister, on the @pening
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day.ef ihe week, on Moaday, replied

to me that the matler was being ex-
pedited, I wonder when the Tribunal
will be able- to come to a particular
decision, so that the entire question of™
Narmmada waiers will be seitled
in the patienal inierest—because
the one hand we are having'a let of
Demands lor irrigalion and water
supply to various parts and on the
oither hand such issues are not setiled.
If the Nasmada water issue ig not set-
tled amicably, jusily and soon,, how
are waters to reach Gujarat and Hz:}-
asthan, the two Stales cut of ‘he _our
States which are concerned, namelly,
Maharashtra, Madhya Pradesh, Guja-
rat and Rajasthan? I would reguest
the Government to see it {hat, in the
interesi of the nation as a whole and
in the interest of development of irri-
gation and water supply to agricul-
ture, this guestiion of Narmada waters
is settled very amicably and soon.

Coming to Demand No.
Trade and Expoit Produclien--1I
would like to say inat the *auadla
Frea Trade Zone in Kutch is really
meant for exporl nromotion. But, for
the last several years, sume of  us
on this side and some of the
bers sn the Congress ierches alsqg
have been complaining that the ex-
port promotion objeclive of that

.:Jon_
on

12—Foreign

- Mem- .

Frez Trade Zone is nol being fuifilled .

In particular, if you take the ques-
tion of bhzndicrafis, 1 would
suggesit that Government should real-
ly devofe more time. zilention and
energy to the question of export of
Indian handicrafts to some of the for-
eign countries, where tihese are very
much demand. Last month, I was in
Kutch and I saw some of the bHest
handicrafts of Kutch villages and

- L]
I'ke to

countryside, but the people and crafts-

men there were complaining that al-
though they are able to produce these

‘goods, there is no market and the
Government of India and the Com-
merce Minisiry have not done any-

thing substantial in regard to seceing
that these handicrafts are speedily

e

e
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and properly channelised through ex-

port promotion  markets. I would
like this particular aspect of the
matter to be lozked into by the
Government. ol 3

Coming to Demang No. 22, ahout
power generalion, I would like . the

Government to tell us whether
the 'conscious »of the need for oyerall
energy ‘vesoburces to be augmentea in
our ‘courntry. ny feeling is thal most
of ‘it "is done on the basis of ad hoc
requiremefits and gd hoc arrange-
ments. If we kncw that the need for
power for the entire country is, of a
particular mi gnitude; why not think

they
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in terms ol"'hawnh better resourees for..,

the State Electric’iy Boards and al:zo
for, additional power stations. In this
regarq I would like {o stress once
again 'With all the force .at my,com-
mand the need for setting up.an;ato-
mie powel stafion in Gujarat. I be-
lieve, the Goven‘mtnt of India. have
gone already ahead in the direclion
of setting up of the additional ato"ﬂlc
power station, anﬁ if the report. as
we were told, is that such an afpmic

power stafion can be set up, and pre-,
I ask \A_Ih}f}_lt s,

ferrably in Gujarat.
being delayed,

Finallv, two 'moare points anfl [ hfyves"

done. One is ahout Defiari "Mo.: 50
relating to Industries.'the quesiion ‘of
National TFextile Corporation. I want

to invite the atfention of the Gotvern- '

ment t; the sick unit of Priya Lak-

shmi Mill in Baroda, not only that.'

but all such units which are there in
the ecountry, =nd would like to know
whether these are not going {o be
taken over by the Textile C‘orpomhcn.
so that the -labourers do nat Soffer
unduly.

Lastly, in regard to Demand No. €3
relating to Infnrmation and Publicity.
I find that there is a mention ghout
Information Centres. What de -these
centres do? We are now living in a
situation where instead of information
centres doing. their job, Censors are
doing thelr ]ob of suppressing infor-

. s -y s I

-
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mation to go across the land of this
country. All kinds of wild" rurmours
are thus spread. 1 would, therefore,
suggest that if DAVP is going 1o be
used for ‘Government publicity, ' let

DAVP be used as a genuine ihforrua-
tion media, rather than use it for Just
Government publicity. If the Infor-
mation Centres have to work ‘in the
right spirit, as is desirable in a de:no.
cracy, I’'would request that instead of
spending money on DAVP advertise-
ments, 'T ‘would like the Information
Cenfre§' 46 pass on correct informa-
tioft ahth tﬁe stale of affairg in our
countr:,

MR. DEPUTY. S“FAKEH
please.

‘-\.iinis{er

SHRI DINEN BHATTACHARYYA:
Sir, T would request yvou to look to
Demand,Nos..82 and 84.... i

MR. DEPUTY-SPEAKER: , Order
please. your party man has_ already
spoken.

SHRI DINEN BHATTACHARYYA:
Tirs'these are m respect of Dgpart-
ment of Rehabilitation and the new
Minister is here The only, guestion is
that it was several times assured here
ang jn the Stats of West Bengai that

ermanent rights to ~the refugees
working on the land.

MR. DEPUTY-SPEAKER: This has
nothing to do with the Supplementary
Demands. Urder please. _

StIRI DINEN BHATTACHARYYA:
Uptil now nething has been done.

MR. DEPUTY-SPEAKER:
please.

Minister

THE DEPUTY MINISTER 1N THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILLA ROHATGI): Mr. Deputy-
Speaker, Sir. I would like to thank
vou for the observations made right
at the very beginning where the Mem-
bers have been remined of limiting
their debate within certain rules and

to confine themselves to the relevant
el daitd ot T BLY i WOy L W LN

i e N

21417
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[Smt. Sushila Rohatgil,

us, there has been a saving in time
and that has had a very good effect,

Mr. Sequeira is back here. Sir, with
your indulgence, if I go back, I thought
when we ring out the old and nng
in the new, we start the new year
with happier thoughts, more optimistic
tone and better ways of cooperating
and working together. I thought the
year that has passed by with all ad-
verse comments and things which are
really affecting the economy, inflation
and condit ons of the country, to some
extent, was a thing of the past and
we were starting a new year with a
more optimistic note and a greater
confidence and also with a greater
spirit of participation and co-ordina-
tion.

Mr. Sequeira, who, I think is not
only a great mathematician but also
an economist because some years ago
he presented an alternate Budget, 1if
I am not mistaken, sald that we en-
forced emergency only to continue in
power. 1 leave it to lus wisdom, and
he also said that we were deliberately
misleading the House. He further said
that we were suffering from many
delays and manv deficiencies and vari-
ous other things. Certainly, we do
realise that therc are many things
whieh have to be ymproved. We also
realise that there 1s a great scope for
economy. We also realise that there
is a great need for improvement At
the same time, I certainly would beg
of the hon Member there who is a
very learned Member too that we have
no intention of ever misleading the
House. We never did it in the past
nor do we intend to do in the future
I do hope that he has the eyes not
only to see and ears not only {o hear
but at the same time, he will cast
his net a bit wider and see the things
~which have improved the economy and
created u better country for him and
for us, which will have an eflect not
only here but also abroad.

With these few remarks in the be-
ginning, I would in a very mogest and

humble manner like to refer lo some

of the demands which ha heen
made. ve ns

15.17 hra.

[MB. SPEAkex in the Chair]

My friend from Kanpur, Mr. 5, M.
Banerjee raised certain svecific points
about DA. Of course, five instalments
of DA have been sanctioned and it is
true that demands have also Leen
made for the sixth one. I would like
to assure him and through him others
that the demand for this additional DA
has been received by the Government
and it i8 under consideration and when
we consider 1t, we will have to take
into account the overall budgeiarv
position and resource mobilisation, but
certainly it is under the considera-
tion of the Government and the Gov-
ermnment is no less nor our Farty is
no less concerned than any other
Party or section of the House

The same applies to pensioners It
is true that four instalments of addi-
tional DA to pensioners are due and
this is also under our consideration.
But I would like to remind the House
that each additional instalment «f DA
costs the exchequer something and
eosting the exchequer means costing
the poor society at large It will be
Rs. 47 or 50 crores for each insialment
of additional DA plus what will be
costing for pensioners. Therefore il is
quite a substantial sum and therefore,
when the Budget is placed before the
House, all these thines wnll Le {aken
into consideration and even now, these
are under the active consideration of
the Government

Second thing is about the pellctisa-
tion plant which was referred fo hy
the hon Member from Goa, Mr.
Sequeira. 1 think this is one of those
plants of which we really have to he
very happy because this is one of those
items through which we shall be earn-
ing a lot of foreign exchange and it
is not the quantum of the foreign
exchange alone involved, there is the
modern technology, the sophisticated
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téchhology we will be gaining and the
fulure market. I think we have to
take 1nto consideration all these things
In capturing the foreign market and
keeping an overall view of things which
w.ll be required in future and com.
bining that along with the foreign ex
ch_.mge. 1 think this is one of the items
to’ which the Hon. Member will not
object and I think he should welcome
it.

The other point is about the textile
mills It 1s true and also as the hon.
Members are aware, the Nationa] Tex-
tile Corporation was set up to go into
the question of how to rehabilitate or
modernise these sick mills which have
a large employment potential also. Mr.
Bahecjee comes from Kanpur and I
also crome from Kanpur and many of
us come from UP and even those who
do not come from UP are definitely
interested in the welfare of these
workers who are involved and also in
the production. All these matters, as
he himself mentioned, were taken up
at the meet'ng with the Prime Minister
and I think this has also been con-
gidbred in all its asvects by the Com-
merce Ministry., Another point. It
involves a huge amount of monev
and money 15 something which natur.
ally, in the overall situation, has to be
iaken into consideration. Though our
pos'tion has improved, all the same, I
would like to say that our money
supply has increased recently though
for certain reasons and in spite of agri-
cu'tural and industrial production hav-
ing risen very well in the last year.
at the same time we have to keep a
very close watch on all the asvects

19 sick mills have been closed down
If they are taken over by the N.T.C.
that will involve a huge amount of
money. The two sick mills fo which
a reference has been made specifically
will cost Rs, 7.50 crores and they in-
volve labour of 5,000 peovle. That is
under the consideration of the Gov-
ernment at present.

Technical Credit matier was refer-
red to again. Thes? are export promc.
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tion devices. Why ghould we objéxt to
that? These have been honoured and
this opens avenue for expori and USSR
is one of those markets where we
have most substantial amount gf ex-
port in that direction, That iz some-
thing which shouid be welcome,

About agriculture someé points have
been made and Government is aware
of these questions,

I shall mention about the Narmada
water. You have drawn the attention
of the Government and I am sure
action will be taken.

Power 15 one of the things receiv.
ing priority. We find, probably he
reféerred to Demand No. 52—DESU
that the working of this organ:satjon
has been really slow and that there
was not onlvy loss because of rise in
prices of raw materials and the la-
bilities that have been faced in the
past but there were other factors and
naturally some amount of money is
required for this.

I would like to subm:t that to those
who would like to believe or those
who would like to be convinced, there
1s alwayvs a double way channel. But
as for those who refuse to be convine.
e right from the beginning, I am
afraid, we shall fail to convince, With
these words. I think the House will
unanimously support the Supplement-
ary Demands for Grants (General).

MR SPEAKER: The question is;

“That ihe respective Supplement.
ary sums not exceeding the amounts
on Revenue Account and Catital
Account shown in the third column
of the order paper be granted to
the President to defray the charges
that will come in course of payment
during the vear ending the 31st day
of March, 1976, in respect of the
following demands entered in the
second column thereof—

Demands Nos, 1, 8, 11, 12, 18 to 21,
24, 27 to 29, 41, 52, 59, 63, 68, 77 to
81, 84, 95, 86 and 103."

The motion was adopted,
¥



